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Fair Competition
For Greater Good

COMPETITION COMMISSION OF INDIA
NOTIFICATION

New Delhi, the 7th, October, 2013
The Competition Commission of India (General) Amendment Regulations, 2013
(No. 2 0f2013)

No. L-3 (2)/Regin.-Gen. (Amdt.)/2013/CCl.—In exercise of the powers conferred by Section 64 of the
Competition Act, 2002 (12 of 2003), the Competition Commission of India hereby makes the following amendments
in the Competition Commission of India (General) Regulations, 2009, namely:—

I. (1) These régulations‘ may be called the Competition Commission of India (General) Amendment
Regulations, 2013.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In Competition Commission of India (General) Regulations, 2009, regulation 4 (Seal & Emblem) shall stand
amended as under:-

“The official seal and emblem (with tagline) of the Commission shall be such as indicated by a drawing in
Annexure.”

SMITA JHINGRAN, Secy.

[ADVT. lll/4/Exty./187-M]
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Note :—The Competition Commission of India (General) Regulations, 2009 were published in the Gazette of India,
Extraordinary, Part 1II Section 4, dated 22nd May, 2009. Subsequently amended by notification No. L-3(2)/
Regin.-Gen. (Amdt.) 2009-10/CCI published in the Gazette of India, Extraordinary, Part III, Section 4, dated August
20, 2009, No. L-3(2) Regin.- Gen. (Amdt.)/2009-10/CClI, published in Gazette of India, Extraordinary;Part III,
Section 4, dated October 20, 2010, No. L-3(2) RegIn.-Gen. (Amdt.)/2009-10/CClI, published in the Gazette of India,
Extraordinary, Part 1II, Section 4, dated April 4, 2011 and No. L-3 (2)/Regin.-Gen. (Amdt. )/2011/CCI published in
the Gazette of India, Extraordinary, Part 111, Section 4, dated November 8, 2011.
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